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. (Mizoram) under SSB. Vide Judgment and

. order dated 2.9.1999 passed in 0.As Na.

as
1

103/10099, ration allowance was ordered
. posted
to pe paid to the employees of ceB/ at
' order of
' Itanagar. Tn O.A. Wo. 11/2001 by /this
' dated 28.2.2001

1
]

Tribunal/ ration allowance was ordered

to pay to the applicants from the date

, of assuming charge in the respective

places at Aizwal. Tn the letter of the

respondents dated 12.01.2004 (Annexure-

TX), the

applicant has not been paid.
ration allowance as hecause he was not

a party in O0.A. Vo. 11/2001.

Heard Mr. N, Ahmed , learned

counsel for the applicant and also Mr.

A, Deb learned

ROy, fre.

c.c.c.0. for

the respondents.
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The applicant is similarly placed
with . the applicants of O0O.A, Wgo,
102/1999 and 0.A. 11/2001, Therefore, T
do not_.finé atly reason as to why
respondents shall not pay ration
allowance | fo the applicant,
Accordingly, the respondents are
directed to pay the ration allowance
to the applicant
fMuring his tenure at Aizwal from
L4NR. 93 to 20.9.98 " within %our

months from the' date of receipt of this

order.

The 0.A. is accordingly allowed.

Mo order as to costs.

Member (A) _
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IN THE CENTRAL ADMINISFRATIODFRIBENAL,
GUWAHATI BENCH, GUWAHATL

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL

ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATIONNO. D 20> OF 2004,

BETWEEN
Shri Th.Subash Chandra Singh
... Applicant
-Versus-

The Union of India & Others
...Respondents

LIST OF DATES AND SYNOPSIS

Annexure-] is the photocopy of the said letter dated 1§-12 1987

along with two Annexures is annexed herewith.

Annexure-Il is  the Photocopy of Office Memorandum
No.9/SSB/A2/86(1) IV Pt-II dated 9-8-89. .

Amnexure-III and IV are the photocopies of the judgment dated
14-6-96 passed by this Hon’ble Tribunal and the order-dated

16.3.93 passed by the Hon’ble Supreme Court are annexed here
with. | |
Annexure-V is the photocopy of the said order dated 17-7-98 1s

annexed herewith.

Annexure-V1 is the photocopy of Order dated 8-9-99 passed by
this Hon’ble Tribunal in O.A No.103/99 isvannexed herewith.

Annexure-VII is the photocopy of the said Order dated 12-1-2000

is annexed herewith.
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Annexure-VIII is the photocopy of the representation submitted
by the Applicant before the Respondent No.4.

Amnexure-IX is the photocopy of Memorandum No. 20™
BN/SSB/ACCTTs/Pay/2003-2004/1034 Dated 13% January 2004
also Endrst No.TCS/V/ACCTTS/31/03-04/3427 Dated 234
March 2004.

This application is directed against the Office Memorandum
No.20™ _BN/SSB/ACCTTS/P&)*/EOO}QQ@M}034' Dated 13" January

2004 also Endrst No. TCS/V/ACCTTS/31/03-04/3427 Dated 23 March

2004 issued by the Respondent No.4 by which the Respondent had

. refused to pay the Ration Money '\llow ance only- on the ground that he

 was not one of the Applicant in various Ongmal Apphcanon filed in the

Hon’ble Central Administrative Tribunal, Guwahati Bench, Guwahati

for payment of Ration Money Allowance.
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(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL '(:/é\ =
ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. OF 2004.

BETWEEN

Shri Th. Subash Chandra Singh,

Son of Shri Th.Babu Singh,

Pharmacist, Office of the Deputy Inspector
General (Training Centre),

Special Service Bureau (5.5.B),

Ministry of Home Affairs, Government of
India, Salonibari, P.O.- Salonibari,

- District-Sonitpur (Assam).
... Applicant
-AND-

The Union of India represented by the
Home Secretary, Ministry of Home
Affairs, Government of fndia, North
Block, New Dethi-1. |

The Director,
S.S.B., Block-V-East, R X.Puram,
New Dethi-110066.

The D.LG. (Training Centre)
T-C, SSB, Salonibari,
District-Sonitpur, Assam.

The Commandant,
20" BN, SSB
Balarampur,
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P.O.-Balrampur,
District- Balrampur. ( U.p)
... Respondents

DETAILS OF THE APPLICATION PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:

This application is directed against the Office Memorandum
No.20™ BN/SSB/ACCTTs/Pay/2003-2004/1034 Dated 13®  January
2004 also Endrst No.TCS/V/ACCTTS/31/03-04/3427 Dated 23™ March
2004 issued by the Respondent No.4 by which the Respondent had
refused to pay the Ration Money Allowance only on the ground that he
was not one of the Applicant in various Original Application filed in the
Hon’ble Central Administrative Tribunal, Guwahati Bench, Guwahati
for payment of Ration Money Allowance.

JURISDICTION OF THE TRIBUNAL

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

LIMITATION

The Applicant further declares that the subject matter of the
instant application is within the limitation prescribed under Section 21 of

- the Administrative Tribunal Act 1985.

FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1) That your humble Applicant is a citizen of India and as such he is
entitled to all rights and privileges guaranteed under the Constitution of
India. o

42) That your Applicant begs to state that he is a Pharmacist and
Non-executive personnel serving in the Special Service Bureau (SSB)
under the administrative control of Respondent No& 3,



4.3) That your Applicant begs to state that the Government of India,
in the year 1962 set up the Directorate General of Security O.G.S)
under the Administrative control of the Cabinet Secretariat for some
specific purpose which is a multi-role, multidisciplinary organization
comprising four agencies, namely, Special Service Bureau (S.S.B),
Aviation Research Centre (A.R.C.), Special Frontier Force (S.F.F.) and
Chief Inspector of Armaments.

4.4) That your Applicant begs to state that the Cabinet Secretarial,
vide letter No.A.27011/4/86-EA-I1 dated 18.12.87 addressed to the
Director, Planning, Directorate General of Security, informed that certain
concegsions were granted to the Staff of S.SB., CILOA (Chief
Inspector of Armaments) and Directorate of Accounts and the
concessions were listed in Annexure-l. In the said letter it was also
mentioned that for some of the concessions, the various hardship
locations had been categorized as “B” and “C” stations as mentioned in
the Annexure-B to the letter, it was also mentioned that for the purpose
of House Rent Allowanc.e, concessions to the various categories to staff,
the equation of post as listed in Annexure-A to the Cabinet Secretariat
order dated 28.10.86 would also be applicable in respect of the staff of
$.SB., S.F.F., CILO.A. and Directorate of Accounts.

Annexure-] is the photocopy of the said letter dated 18-12-1987
along with two Annexures is annexed herewith.

45) That your Applicant begs to state that that from the said letter and
Annexures, it would be apparent that certain concessions were granted
and in the case of the Applicant, the concession referred to against Serial
No.2 in Amnexure-l, i.e. Ration Allowance, would be relevant. The
House Rent Allowance to the executive cadre was made admissible to
the personnel of other cadres also of the corresponding level except in
the case of S.S.B. Battilion personnel and Deputy Commandants
/Company Commanders/Assistant Company Commander of S.SF. and
also those on deputation in the S.S.F.from the Army.

46) That your Applicant begs to state that the order dated 28-10-86
mentioned in the letter dated 18-12-87 (Annexure-I) was an order from



the Cabinet Secretariat whereby the sanction of*the President was
conveyed to the equation of posts listed at Annexure-A in various cadres
of corresponding level in Aviation Research Centre to that of the
executive cadre. The present Applicant have been equalized with the
Field Officers and below and as per the said equation, the Applicant was
paid House Rent Allowance from 1987 itself.

4.7)  That your Applicant begs to state that as per Cabinet Secretariat

letter dated 18-12-87 (Annexure-I), Aizwal was not categorized as either
“B” or “C” locations and as such the S.S.B. personnel serving in Aizwal
were not granted Ration Allowance Concessions initially.

«On exercise of power conferred on him as the Head of the
Department and in terms of paragraph 3 of the Cabinet Secretariat letter
dated 18-12-87 (Annexure-l), the Director, S.S.B., New Delhi
(Respondent No.3), by his Office Memorandum No.9/SSB/A2/86(1) IV
Pt-II dated 9-8-89, conveyed his sanction to the classification of Aizwal
(Mizoram)*as Category “B” station for the purpose of granting various
concessions as referred to in the letter dated 18-12-87 (Annexure-) for a
period of three years with effect from the date of issue of that order dated
9-8-89.

Therefore the classification of Aizwal (Mizoram) as category “B”
location for the purpose of granting the above concessions was renewed
from time to time. The latest renewal of the classification of Aizwal

(Mizoram) as category “B” location was sanctioned vide memorandum
dated 455,109 W.e.from 27490t 2.6.%:200 |

Annexure-Il is the Photocopy of Office Memorandum
No.9/SSB/A2/86(1) IV Pt-II dated 9-8-89.

48) That your Applicant begs to state that after Aizwal was
categorized as “B” station, the employees of the S.S.B. serving in Aizwal
became eligible for receiving Ration Allowance with effect from 9-8-89
the from which Aizwal was categorized as “B” station and accordingly
the Field Officers and the below were paid Ration Allowance. However,
for reasons best known to the authority, the Applicant was not paid
Ration Allowance in a most illegal and arbitrary manner.



4.9) That your Applicant begs to state that the Aviation Research
Centre is a part of Directorate General of Security along with S.S.B. and
two other organizations. Similar concessions including Ration
Allowance were granted to the employees of the Aviation Research
Centre and the non-executive staff of the Aviation Research Centre,
Doomdooma had filed and application before this Hon’ble Tribunal
claiming that being non-executive staff, they were also entitled to get the
Ration Allowance as was being given to the executive staff, according to
the equalization done as per order dated 28-10-86 (Annexure-II) and the
same was numbered as O.A. 245/95. A Division Bench of this Tribunal,
by judgment dated 14-06-96, held that the Ration Allowance was
admissible to the Applicant and directed that the Ration Allowance be
paid to the Applicant to them with effect from the due date and to pay
the arrear amounts within a fixed period. The Aviation Research Centre
authorities, instead of granting the concessions, filed an S.L.P. in the
Hon’ble Supreme Court challenging the order passed by this Hon’ble
Tribunal gtanting Ration. Allowance to the non-executive staff and the
same was numbered as Special Leave to Appeal (Civil) No.1706/97. The
Hon’ble Supreme Court, by order dated 16-3-98, dismissed that the order
be punctually observed and carried into execution by all concerned.

Annexure-IIl and IV are the photocopies of the judgment dated
14-6-96 passed by this Hon’ble Tribunal and the order-dated
16.3.93 passed by the Hon’ble Supreme Court are annexed here
with.

4.10) That your Applicant begs to state that in pursuance of the said
judgment, the Cabinet Secretariat, vide their Order No.A-
27011/4/36/EA.11/1483 Dated 16-6-98, sanctioned the Ration Allowance
to the non-executive staff of the Aviation Research Centre and all
payment have since been made to the staff who are still continuing at
Doomdooma which has been categorized as “B” station.

4.11) That your Applicant begs to state that some other non-executive
personnel of Aviation Research Centre (ARC), F.R.U. Numaligarh who
were also deprived of getting the Ration Allowance had also filed an
application before this Hon’ble Tribunal, claiming Ration Allowance and
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the same was numbered as O.A.89/96. This Hon’ble Tribunal, by order
dated 17-7-98 disposed of the application directing the department to pay
Ration Allowance w.e.f. 22-2-94 along with arrears within 3 months.

Annexure-V is the photocopy of the said order dated 17-7-98 is

annexed herewith.

4.12) - That your Applicant begs to state that after the non-executive
cadre/femployees of the Aviation Research Centre, Doomdooma and of
Aviation Research Centre, Field Research Unit (F.R.U.), Numaligarh
were granted Ration Allowance, as stated above, in terms of orders
passed by this Hon’ble Tribunal which was not interfered by the Hon’ble
Supreme Court, the non-executive, personnel serving in the S.S.B.,
Itanagar in Arunachal Pradesh filed an application before this Hon’ble
Tribunal which was as O.A.No.103 of 1999 claiming grant of Ration
Allowance w.e.f. 8-11-94, date from which Itanagar was categorized as
“B” station. This Hon’ble Tribunal, by order dated 8-9-99, disposed of
the application by directing the Respondent Authorities to pay Ration
Allowance to the Appli;ant with effect from the dated on which the
allowance became admissible. It was further directed that the arrear as
admissible to each Applicant, should be paid within 90 days from the
date of receipt of the order.

Amnexure-VI is the photocopy of Order dated 8-9-99 passed by
this Hon’ble Tribunal in O.A No.103/99 is annexed herewith.

4.13) That, therefiﬁer, the non-executive personnel of the SSB serving
in Shillong under the administrative control of the Divisional Organiser, -
SSB, Shillong, Meghalaya who were similarly denied Ration Allowance
also filed an application before this Hon’ble Tribunal praying for grant
of Ration Allowance w.e.from the dated when Shillong was categorized
as “B” station by the Competent Authority. The said application was
registered and admitted as O.A.No.367/99. This Hon’ble Tribunal, by
order dated 12-1-2000 disposed up the application by directing the
Respondents to pay Ration Allowance to the Applicant from the due
date. | | |

Annexure-V1I is the photocopy of the said Order dated 12-1-2000

is annexed herewith.
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4.14) That the Applicant begs to state that he filed a representation
before the Respondent No.4 through proper channel requesting him to
sanction and claim arrear of Ration Money Allowance for his tenure at
SSB, Aizwal with effect from 14-08-1993 to 30-09-1998. The
Respondent No4  vide his Memorandum  No.  20™
BN/SSB/ACCTTs/Pay/2003-2004/1034 Dated 13" January 2004 also
Endrst No.TCS/V/ACCTTS/31/03-04/3427 Dated 23 March 2004
stated that the Applicant was not a party in the earlier Court Cases as
such they rejected the claim of the Applicant and if any court order by
name available to the Applicant may kindly provided to them. Hence
your Applicant is compelled to approach this Hon’ble Tribunal for
seeking justice in this matter.

Annexure-VIII is the photocopy of the representation submitted
by the Applicant before the Respondent No.4.

Amnexure-IX is the photocopy of Memorandum No. 20™
BN/SSBIACC’I'I‘.slPay/2003—2004/1 034 Dated 13® January 2004
also Endrst No.TCS/V/ACCTTS/31/03-04/3427 Dated 23"
March 2004.

4.15) That your applicant begs to state that it is unjust to discriminate
among the employees similarly placed in the same department and it is
also not proper to insist on every aggrieved employee to approached the

" court when the actions are identical.

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, the similarly situated persons who are working under the
same department and in the same office have been granted the relief’s
which has been settled by the Hon’ble Tribunal as well as Hon’ble
Supreme Court of India. But the Respondents are not giving the same
reliefs to the instant applicant.

52) For that, being a model employer the Respondents cannot deny
the same benefits to the instant applicant which have been granted to the
other similarly persons. As such the Respondents should extend this
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benefit to the instant applicant without approaching this Hon’ble

Tribunal.

5.3) For that, the matter has already been settled by the Hon'ble
Central Administrative Tribunal, Guwahati Bench, Guwahati in similar
Cases as such the Respondents cannot deny the same to the Applicant.

5.4) For that the Respondents have violated the Article 14,16 & 21 of

\ the Fundamental rights guaranteed under the Constitution of India.

5.5) For that, the action of the respondents is arbitrary, mala-fide and
discriminatory with an ill motive.
5.6) For that, in any view of the matter the action of the matter the
action of the Respondents are not sustainable in the eye of law as well as
fact.
The Applicant craves leave of this Hon’ble Tribunal
advance furthef grounds the time of hearing of this instant
application.

DETAILS OF REMEDIES EXHAUSTED:

The Applicant had submitted representation to the Competent
Authority through proper channel but these were rejected only on the
ground that he was not an Applicant in earlier cases allowed by this
Hon’ble Tribunal in the matter of granting Ration Allowance.

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

That the Applicant further declares that he has not filed any
application, writ petition or suit in respect of the subject matter of the
instant application before any other court, authority, nor any such
application, Writ Petition of suit is pending before any of them.
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‘ 8 RELIEF SOUGHT FOR:

Under the facts and circumstances stated

- above the applicant most respectfully prayed that
Your Lordships may be pleased to admit this
application, call for the records of the case, issue
notices to the Respondents as to why the relief and
relieves sought for the Applicant should not be
granted the benefit of Ration Allowance with
effect from 14.8.93 to 30-09-98 during the posting
of the Applicant at Aizwal (Mizoram) and/or pass
any other orderforders as your Lordships may

. deem fit and proper. ' '

And for this act of kindness, the Applicant, as in duty bound, shall

- ever pray.
9)  INTERIM ORDER PRAYED FOR:

At this stage no interim order is prayed for, if the Hon’ble

Tribunal deem fit may pass any order or orders.
10)  Application is filed through Advocate.

11) Particulars of LP.O.:
IPO.No.  : 206))4482
Date of Issue : 20' 9,2004

Issued from  : (3, ooo Xy G.Y0.
Payableat : (o oue Ll

12) LIST OF ENCLOSURES:
As stated above.

Verification.......
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-VERIFICATION-

I, Shri Th. Subhash Chandra Singh, Son of Shri Th.Babu Singh,
Pharmacist, presently working under the Office of the Deputy Inspector
General_ (Training Centre) S.S.B., Ministry of Home Affairs, Government of
India, Salorxiﬁari, P.O.-Salonibari, District-Sonitpur (Assam) do hereby
solemnly v;ﬁfy that the statements made in paragraph nos. ¢, \ y 42 /4 Y

Q‘S, G5 /C\ '8y — are true to my knowledge, those made in
paragraphnos. & G, ('S 477, 69, 410, Gl G 2,4:15,4Y,
are being matters of records are true to my information derived there from
which I believe to be true and those made m paragraph 5 are true to my legal
advice and rests are my humble submissions before this Hon’ble Tribunal. I

have not suppressed any material facts.

* And I sign this verification on this the 58 day of Seef,,,, 2004

at Guwahati. _ .
BeI_

(F Sactrit Oﬂva.g;ﬁ,)
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! x ) [ o e . Ve o “‘)l
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No. 9/88B/A2/86(1)IV Pt.II
» Directorate Genoral of Saecurity
OfLflece of the Director,55B
' : . Block ~V(East), R.K.Puram
- New Delhi~1100606, - o

:  Doted the, 4/8/69,
/ . /7 . ot " 005100 skt o .

MEMORANDUM

Subject - Grant of conaessions to the staff
. - 0f SSB.

In exercise of the powers vested in
him as llead of Department, in terms of Para 3 of
Cabinet Secretariat letter No. A-27011/4/06-EA,IX

dated 18,12.87, the sanction of the Director, SSB

is hereby conveyed to the clasgification of the 13
under'mentioned stations as Category 'B' stations

for the purpose of grant of various concesslons
mentloned in Annoxura I (other than clothlng grant)

of ‘the above quoted Cabinet Scerctardat order

dated 18,12.87, for a period of three years w.e,f.

j the date of issue of this order.
¥ 5l Mo, Mamo_of ‘the stntion
| 1o .v JLangtok (Sikkim) .-
o ' 2. Adzwal (Mizoran)
3 4 . Imphal (Manipur). !
s/~
( G.P, VERMA )
‘ Dy. Inspector General (E).
e To |
1. The D.Os UP/NB/NA/AP/Manipur/Shillong/Rald &
Gujarat/HP Divisions,

2. ALl DIgs TCa, )

3, Director of Accounts, New Delhi (5 coples)
lys  Commandant, CSD &V Bhopal.

5, Commandant, ©C Faridabad.

6. ALl Branchesz, 358 Dta.

7. Order file, :
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ol*lqinu] manr-m.{ou No-zdb ol 1“%.

Bate of Ordur ¢ Ahip \.{lu J.M.-h Dpay ‘Jﬂ‘.J\um.lil“(};

Hean Ylale Mg L«.L....cmqi_(.inu.Mul\ﬂmr(A) :
Ion‘qu shir s U C.Vurmg. Humbnr(J) Lo
Y _1 TR H
. ‘ . tl\' ,
L. Ml lll:nlmu x'rnuad Balld i "'”"’ o : O
Sandtary Inojaclor,;. ST vyg- R A
Avintion Keaseorely Cunt‘.x.o. o :
cDoundocUnl e L)L, nﬁ';, " .
2. Lrl Dhn;k--ymmﬂi. ‘
ftagdo Mluwedy I :
A, nomndoanu. .;ﬂ S .« o o Applicanto. .
JETRA Y = ’ . . X
By ddvocate S/$hri C.K. ﬂhuhtachaxjyu ‘ S ey
with C.MNa i)db'- . i‘.t\ “'. iy . L o ‘e ;
- Verous' - L : |
3. Unlon of Indda - P 0 | . ' “iii' '
repLG nnented by Gabhnut‘mvnrctary.’ . Cobe e
De:partaent; Cabinet Af'fuit‘n. R ’ Cohr
Hew Delhd o TERREr R B R = '

2. DtrbcLor¢Le General of Security Block
ViEest)e N.K-Puram,: ;qygj{~-
How Delhi- 110066. T T
3. Piroclor .. Aviutioh HGGLdKCh LLnLro,> P .
o pleak=V(East), R KePurum, - ' C Lo .
Hew, m,nu.-_,,_ : : - . ‘
e @qe,‘ IR AEPIPRY T , : !
4. Dupu\.y l).trcct..or* - s Lo ot
' Aviustion Nuucurch CLnLru!‘ ooy - I .
l)ooxnduomu PHORRTIS Q;u,,m, L LR SRR l(c:vpon.,l nL.’s S
o DappREy &AanaUQ&x. E ' |
Por ke dmr Marsuocmin mrﬁw.tz. Y t l- P '.'
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Aan et

The & ppllcantu 4ro umpioyucu~o£ the Aviation hRescarch

Contra, DOOdeCmd (ARC £or ohort ). Applicant No.l da a

¢ Sanlenry xnupuchor Q pouL which le LquLVuanL Lo Lueputy

Tisld- 0££iccr and, 8 below Field Oificar. The\applicapt

MNo.2 48 A Radlo Mistrds The post g Mis ited- falls undcp Lhe

matuexy dﬁ Senlor Iicld h"uibtunr. rhim ih‘dlbO bclow

75‘.‘1.(.%).(1 officars. The competent nuthr‘r.ﬁ.y of ARC has <l q,j{jcd
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{n)aAn‘ J#oacdna o o Category I sLatiop Lth clliuvct Lron 22 .2'551; T-
4. h«nﬂ'xntc’ vt tlxjn 4 T, l\ﬁHH:lY‘!%J1"'F’Ullw/4/(ui*d}
£A~11 (A) ddLLd 6.12.1987 convcyud the sangtion of the

V)nuldan to Lhe grunL of addiLional uonccsnions munuioncd

i ehe Annexure thereto! to thé various categoried af the

'mumﬁﬁ 0oL Auc oxcupc'thoda on d@butntion LLOm hhu Inddan “"‘ {
Ay Torce. Aucordiﬂg to the Anncxure Ration Allcwanqc at : b

the xate udmiusiblu in the BSF in peace avrecas 10 o&ai"silJc

upto the ranl o£ F.O and bclow in caLegory B arcas Of ARL.f Co

_Thc dpplicauLu hdd LLQUC Lud thu auhhorinio" concerned Lo .

allow them the Kation AllOdeLQ but this was decliﬁcd by E

“the authoritics. flence thie Original Appliﬂdtiqn under" R.

_ ; . - r

Section 19 ;f'hdminisﬁrative Tribunalé hot, 1985, ::2
.
l

3. M . oVthdLthhaIYd. louxnud counuel for the
appllcantu uuUnLtLud that tho nppliCdnL aro ontitled to

ehe Ratlon XLLOWancu with cffect: {rom 22+2 1994 . This ullowm

Sty et T

Wnee Yo drnxod Lo Lhcm becauage of wrong inLeLpretaLion

PR

of the ordcr dated G124 1907 by which payment of tho
allomrance Was uanctionedu»nelying on the writtun ﬁtatohent
M . SﬂhliaJSr. Co GoSoCog'umeiLL@d that the applicantb have .
made the Claim on a wrong motion that GovcrnmenL had equaLed \
variods non«exccutive posts with differcnt executive cadrcs;
for all conccsnionu. The LacL howuvcr remaidns tha t.Lhc. ;Z \
Egquation ox pOJL& vide order Noohw11016/6/80n001 qucd B 2

20.10.).986 (Anncxurc—lil) is for LhL purpOJ of Houso‘cht’

hllQWanaP onlye Fuxhhcr, Lhu ¢¢ncehu5?p oL‘Qamtmnhwlownnuv;&w

hao buvn OYLcnde to the: cmployccs o JUhiCL cx@uutivo

cadro unly up;o the .uuV oL 11uld oLLLcu T an Lhu Mhalouy

of vho Juhior Fxn~ntivo ataif. of R & AH and Lhe applicantq i
|

Yo, e not full.in thd. o catugély cunnot guL the bonoidt of

Y naclon ALlowdnes o-/M.ro Gol(.nha\,t_uc'hm*yn pubmitted t;hm;."
[ | : L
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In thie con Ul.‘lult'lllt;nmc Im:.wm x.lm HuLH)N J\lln\mln'u

;-
. /

(
\

ol allowed (o uhn nonuuxucuLivc staff aluo

and Whun.xhe .

aJJowuumu

Wil bLOppUd Lu bc puid uppl(uqtiOnG were gubmditoed t Ly

, before the Centfal'hdmipiatrdtiyet5;
vyt v, F 2 o et : “
Ratdoen AJlounnco-Wua re
! ! 17,

-t

¥} 14-,._."‘7 o ‘Al 1 -' N !

2 I
storedi, Ihythﬂ" connncLion he has .
S

/ rcfoxrud to Lhc ordvr%, n Lho O. A. ‘of 163 o£ 1991 ana

Ho. 199/91 of Lhiu UQn»h. ' . o '. o ‘ |
n}‘t 1:!( . '_' ‘ v :
. r(f

4. ahd hoc\rd

We have pérUsed'Ehé‘fedd}a‘

o]

thé¢ comminx - - o

CoULItsa) Ll

L
pirtley 1nlth14 gin. Lcthr NG + A= 4 9011/8/ o '
duted 10.3.1986 shQWB Lhat ‘the

86~Do.1(l) pr...,ident is

NS B e »

pleagscd to

uunction O(eighLJ congd

»J icm:,

to Uu‘

4 e
virdous + oo

éutegoriuu'ci uLuJL of hRCi

T , g
‘T\JZ House. Rent Allowance and iL hus becn stated that Houuc S ! %
=N

“ Runt Alludunuu udmidgiblc Lo Lhc LxucuLivu Cudru WAL b .

Ou—o 01 Lhu conooauion is

' s .

\s c—

iuﬂmlubibJL Lo Lhn purnonncl of other cadres also of corres- vt

. (.
" ) K '

(/ -

)

-./ . .
/ponding lcvulg. Consequently equation ©f posts was ardered ], R
iii?f‘."' by the order No.:\-.llOlG/G/BG -DOI dated 268.10. 1986 exc lusive- (-

o
of, payment of House Rant Allowaugu-

SR ———

1y for the purpo HE:

Under this order: thc applicanb'waﬁ(entitled to draw House

rent allowance. Under letter Np.A.ZZOll/@/DG-EA—ll(A)

dated 6.12.1907 Additional Céncqseions were granted and

one of them way htation AllOWunCQ&tO the vardous cutegoricy
) . v

off the stalf of ARC. e ¢ladm of the respondents fs that

oince there o no aquation of pouLu dn ruupuut oL Ratgon

L. ).ernance this ullowuncc cunnot be grantcd to:tho applicanLu'

who ataxe: are xuna»cxccwaivc sLalf. We urv HoOL. l“UH(Vu

~(l hy

/ cuch uLund Ol th’rcupondcntu. Un( ) Lho case of

gxhnLing‘w'

Houue Hent Allowance_for the purpos  of granting Ration ' !

NAllovtance guch tquation of posts 4s ne v orequired by the

Aauthoricdng letteru. This poadtion.

. dloar froan the

g

D
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/ (A)RaLJUn|Allow“nCLt'Ration allowance Upto the rank
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i»u,“’/ » of Fg and Mxilow at the follow-

P BT S Ly futﬁﬁi" oo
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. . * 'l,' ! - . \'\ )
fr. ! N ; ) i . . . R
Y AL o (1)cavegory D As adinissible fxom L T\
~'_.Qﬁ‘,:'4:/ . statlone | Limg Lo timo in the !
.-.ﬂ%;dmlfijf R TR . ¢« Dordér Security Foree - ‘Y. ¢
yhmwefm'ﬁ . ; o in peace areas. o .
- . LT | wate Pt
’ (B)ouse Rant. : House Rent Allow~ Scparate‘ordn Wj
Allowance , ., -_.ance facilities admissible ers will bé y
- - - T to the Executive Cadre will issued about .l
G .y, e adnissible to the persos corruupondlng R
nhel of other cadres also levels " oL
e of corrcoponding levelu. e e
\

The rcopondent, cannot bring in'what is not there cr what la

not 1ntunuuq'uo Hod | Wlicky LBy tliv letier NoGA 21011/4/Ub~hA~11(A)

[ '!

dated 6.12.1987 ao indicated above s This lotter sdmply clearly %

[ ] - !

—rty states that tho ulLowuncc ju udmiuuiblo Lo Lhe VdLiOU” cate- v

o 1l
i gories of the quLf b£ ARC by pldcing a limit upto the Ldnh

of TO and b(low. In O. A 163/91 &nd 0. A- 179/91 of this Dunhh .

on the strength of the rec ommcndatlons of the same one man

. ]
Comedthes referred Lo 4n this O«A. Ration Allowance was pald

t

Lo the non-executive staff of the Intelligence Burcau but

[
Lhe payment val propped in 1991, fhio Tribunnl dn the ovdey P
: . !
' dated 17.12.1993 (to which one of us was party) after discu- ‘.
| nolon und relyling Oh Gl obFdor Tdated 27 L2930l the cu‘x\l.l'u.\- i
' . 'E - i
t Munintgtrotive Tribunal, Chandigarh nench, Circult ot Jaamu,
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IN THE SUPREME COURT OF THDIA

CRANTNAL/ CIVIL APPELLATE JURISDICTION
248256

PEPLPTON FOR_SPRCTIAL LEAVE TO APPEAL (CIVIL) NO . 1706 _ow97.

”

(Potitlah-undnr Articin'136'6f the cgnmtitution of india

ﬁér r;annl wenve Lo nppmml firem the gudgaomant and oxdor

datad lath Junu, 1996 of the central AdninistraLiwo

e
Trlbunal, unhuLi pench of Gauhnti in oriqinnl AppliCution
’0 . B
Noo 245 Oﬁ 1995)o
. e . g ' ;
INTERLQCUTORY ARRLICATION NO o2
(Applicatloh for mﬁay.mfter not oo )e
yndon of India & orge cosput it loney:

w\RY AU -

v

orl nlohnu pransad andlcla and Qroe e 00201 ),‘Ol]t"jlll_u_v]_'

(ron IuLu churr TTTLE DLEASE SER selitnyLEt A

‘:/

AP ACHPD an"wiwubo
' 16th 1R, 1999

CORMAS
HOUNY LI N JUSTICE GaCe ADARMAL

HOU® NWLE HiRe JUATIZE G SAGUTR AL VAL,

HOW® DLE (e JUSTLICE He SRIMVIVALAN
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o1 Al potitionoro g 1K VeVe Vajo, senlox Advociate

(M/8e Ranji Thomes and P. Purmumwnraﬂ.

Advocates wWith hdm ) e

Foy the pespondent Noge 1 to 87,

HY%-142, 144170 s Mre. P.Ke Misrca, Advocate

ror Rogpondont Jlor- 88 and 143 ¢ Mie ¢.8. Brinlvaen RaY,t

Advocate .

oiE PETITION FOR GPECIAL Leave TO AbPEAL AND THE ‘

APPLICATION FOR &TAY above e ment fonad hoing callod on S
fox hoaring beforo this court on tho 16th day of Maxch, ' |

1998 ypoN hearing counsel for the appearing partiQS'herein \-

1117 5 COURT DOTH onL™R that ot ition fox gpeelal laave to \
appand abwvmmmentimned vo and is haxabdy Almiseod and s \
. 0

conpoguently thio couxrt o ordor dut@d. 2 gt JanuaxXy. 1997
madae in Intoriocutory application NO. 2 above-inant ionad

oy ant Ang ax~parta otay be and is herxeby vacated:

A IS COURT DU FURTITER ORPER that this

. ) . 1
ordex b2 punctually observed and carried ilnto axccut. fon :
-‘~.__.__,____________'.___,_A_ _..__._'_..d-.a—-_.-—-———""—"""“"‘""‘“ s .

Jrr Al conceracte. ) \
wirness the pont® bla shr 4 Madan nrohan pwunchhi, ' :
chlef Justice of Tndia at the gsupremo court, NOV pelhi,
datod thls, tha 161h day of HMaxch, 1998,
58/ = ‘ | N
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IPYOIR RANAD ¢ PECLSTRAR « : %
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; Ovitglunl Application Mo, 00 of Jvoa
‘ fate ot doclolon: hin the 1700 tdoy of July laog
- R o e e e e e 1t A e e e a2
T h . . 7 B
Fhee Hon'hie Me duntleoe .. Raruah, Vice-Chal) man.
/ o
, .
/ .
Fooshed ajen Rajkhown,
Phiavvmai bar, Aviotl ion Remenreh Conta oo,
LU tomal igar b, Golaaghat .
Aot Al Chinnda a Bavun,
LZAN Svdintbon Renepreh Conl Koy
U Hama tigar i, Golaghat . cev e AppLicante
Ny Advoont en iy 6K, hnltnehnvryyn nnd ,
(RTRE I L B T TTRTI T
;
) Veroun
[ ]
oo The tndon of Jyndla, reproanentod by thoe
Cabinal Yecvetavy,
Heponriment, orf nhilnety AL by oy,
tow Delhi,
20 The Dleactor Gonernl of Recurity Mock=v{EagL),
How Delhij.,
‘ J.o The Divacton, /\Viul fon Research Contre,
l ?’““f!w‘UU\ SIOLnaY!iLAHI) -
4“( a" . oW { i PS
\ s “ie \Jlsn heputy blrector, .
! (/., '"'{ 0 C AVENL on Renaarch Contioe,
!. IT ,(’ M "}l)onm(\(mnm‘. . . Roapondent
’(_ ';‘.,-‘ ,,"- }’\J';‘ dvocale Hr ALK, Choudhury, Addtb, ¢.a. 8.0
M A v A ¢ . ;!
‘ N o :
! \" ‘\/;")Mt’u n -‘ﬂ(' 'l/‘/' ! T
‘ ,"JM,\\., \'\.‘)
‘i TR
|, R .
UARUAI g, (V. U, ) : '
Tl applicanto have filea thia preaent
application seaking cortaln dicecl iong Ly thia ‘tvdbunal
|i <to tha vespondoenty . .
| 7. M. Lhe relavant Clme the npplleanty wero working
]
¥
i ('\/, In the Avlntlon Renenteh Contve, Finld Resenrch Unlt,
j e n
| Homad foganh, Thin Avialion Resonreh Contae In 0
|
l depnetment of the Governmoent ol fndla dlvectly undar (he
¥ ’
Canlvinog Soerolan bav., e grlevance of both  tha
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v, -+ The app}iunnta plate Lhal Llke Uthew theve opre

onthar u;mllnxly nlLun\vd-w&mhmoy@uu,.nm mentloned in

]
'

// Attniexpre (), vho @re- nlaufonle\ed to the’ bendtfite. !

A, By m\nq‘xg'tf'a. 111 Lletter .ddled 98.10.1906  the:
l‘uin»L}' S«hfr«ek:n:y (ar) tluvlwrlunnlxt ol Indiln, Infovatad tho
Dl octory, . Avinlkon Renemech  Ceonbraes bhat Nouwae  fonk
Allnwunub;un ndmbanibhle Lo Lha axonculblve endeoen will Lo
ndminntble Lo Lhe pernonhnl of olLher eadres aloo ol the.

covrvauponding teveln,’ Aecording Lo Lhe appllanntn Lhay

nEe put aonnabasond bl endran ol e raapoedrd b Fuvald o,

Thorant e,  ravion allawninee  wno nhno glvaen  na put
Annuxurae 1V Jetter dated G.12.1907 Lanued by tha Depﬁty

Secrebtary, Government ol India,. to the Dlrectovy
Avintion Reaentch Centie, MNew bLelhi. on the boelo of

nnnaxuee JV JatLon the nppliconts and ¢ othor  olmilorly

i ans o Bmera oo &

nitunlnd pavnonn o®a gntltlod to vatlon nllowanca which

wan, hownvar, denlad Lo tham. llonco tha pronaent’

npplicotion. .

;\uu~'f,y1 Wa  havae  honvd Mo Gl phnttacharyyn, loavnad
. J‘ "

1',_, .
Z ey nouﬁer Lovr the appllcontn and  te ALK Choudbpyy,

?‘ . leorhuﬂ ANIJL, LGB .C. M Bhiattochatyyn nubmitno thol tha

>-

aM] .
Wy . } ‘ .

X \r . U‘ﬂlonL cone 1o aquorely covered by Uthin Tl bunoal'e
L Tt oy

~%gﬁfﬁv: n&dv: Jated 14.6.1996 'pan&ed in origlinol opplication

Hu 24% ‘of 1995. The leorned counnel furthev pubmita that

P Lo e

ngnlnnat Lha onltd Judymant tho roapondents (In that cana)

appronched  Lhe Apox Court hy filling apacial Loava
. it

- ™ '

Patition Ho.l206/97 which wasa dinmiannd by the Apex

Count by ordaer dolted LG.A.1000, He ALK Choudhiary aluo

confl frwmo thao anpme,
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Cnaconddng o \\uMn. for noms inospllaclyle’ roanonns tha reopoit-

R dontn: doniod tha n] Luwuncn \o tho npplu abto in o moot ilhagul
S

Al

nnd mhlh.uzy MonNnNoer . Conrmquonl.ly thoy aubmiH.od ropronan-

o \uLLOnn pxuylnu £o§;x>nwnonL Of Lhn,nllownngu uo Lhom. Bbut

lhnyn WO 1 innpunnn i \hu Lnnpwndunhu‘ lnuy unhmlb\nd

thau in the cane of omploysao of the AvlaLLun Rapoarchi Lnn\Lo.

Toomdooma the Tribunal dlrocted paymon oﬁ‘uotion Allowanco

'in thn orduy dotod 14.6.1996 In OWAG0.245 of 1995, ondor

' dn\.ed ll-l~l9'JU in 0. l\ NO-OQ 01‘ 1996 and oxdoy dr\Lud 21 .4 -.3:990

s

i.n 0. l\.llo 220 off 1.998. 'I‘Im o>mouLt\m cadro of the

51 Itanogax

S wain alno ,u"un\ur_l t:n\..l.on dllovanou « Yhay smbm.l\ tocd Lhn\.. Lhoy

axo nimi];\x. ly pitunted wltly theo omployoﬂo oﬂ tho I\v‘.Lc\LLon

. “.nnmn:oh f*«'m\'rn mn] vhe' mmculjvcn callre off Shy,

ILv\t\:\unr and

; ‘ " ‘ hnvm prnymﬂ that Lho rnnpondenLu may bho dixouLcd LJ nllow

\hom x.n\ion nllownnco wLLh affaooct Lfrom 0 11 1094.

A 9 R
h\"

uulnLLhou wct«hun nLnLﬁMOHL- Naording o’ bhmm tho npp)ionnha )
. Y - i “' Ve e
ooyl ‘ a)quoldinu non«oxncuLLvo gadro in tho &80, Arunnc”u] Division

Thu Lunprm'lnnLn lmvr: contontad tho npplic.n\(on and

B N nnt\b\\m ration nllovmncm 1n no\. admieosibla to Lhmn.:' Tha rnLLon
s A ) -

P A \w,‘; S m]_,‘)@vmnr*n in adminnibla only to tho n)rncuLJVn ntul‘ of, tha Ly,

F
; ‘ _' roank oﬁ Fleld Offjcor nnd bolow ponLod i caL0qory\‘n' or ‘'C’

“in vnn mnun of Avtnblon Rnnourmh Conro cnnnOL hn

ptation. Thoy nlno nubm.l.l_\_od Lhnl, the ordoxs oL’ Lh Tribunal
dxtondad

Lo ! applleanto dn thio O.N+ Who wora not nppUt'unLu in
L Ll\unn Ol glnnl, I\ppUC.c\L,Louo Aoy Ldud by the 'lril)mml Thin Js

' o T Alno tho viou Laken by tho x.nnpcmdenl.n A vle b of‘fjuo

3.0 b hovn hmurd 1ourned counon\ of both njdoo, He Gellalno,
10 nrn.m(\ counne ), for tha npp) Jennte sulsmbttod that nocorddng

Lo tho aguatlon ol ponte and tho ordora of thae Tribunnl o
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‘ 4hf¥‘Advocare e B;u. Bas umaLary' Addl. C.G.9.C.
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Urquﬁgj hApplicacion Ho.307 ok JUSHr

pate of decision: Jhis Lhe 12th day of January 2000

g Hen'ble M G.L. banqulnc, " pdminigtrative Member

€

- st

Shri Hanik Sapkota and 36 oLhnru o .. Applicants
All the appl:raan are non- executnve

shaff serving in the Office of the

Livisional Organiser: S.8.B.
i Lang, Meghalayn.

py hdvocated B ¢ K. Bhattacharyys: ' o

e G.lle Das and Mrs N. Devi.
yersun o

L. Mhe Unioe of India, represcnted by the
Cabiirat Becrataty
peparvtment ok Cabinet ANEfolrs:
Mew Delhti. :
2. The DircgLor General of Security:
DRI A (Bant) R.K. Puraly LT
Hoew balhl. ' .
3. The Uxxector, S.5.8..
‘ Block=V. (guol) ROK. puram,
Now Do)h:. P
4. 'the Uivaisional Ocquﬂiuor,ts.s.n.'

shillong. tieghalaya. - g .. .Reupondents,

(N

T A . : R T

e . ~

R
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)

SAHGLY]HE (ADMINISTRATIVH MISMILER ) -

'he ‘37 applicanis are perwitted Lo puesne this

application jointly uhder' Rule 4(5)(a) under Central

i

Administrative Tribunal (procedure) Rules: 1987.

2. ~ ALl the applicants aue pon-ecxrecutive poraannael @l

Lhn Gpeeial Service DBuvead (ssB for short). working under.

ﬁAWX;mm}““

e et e ot e oo

the pivisional Organiser: SSB shillong. Hoghalaya-

shidlong wans daclared as 2 category ‘pt.ostation with efifect

from: 27.4.1992 for the pufp05e-.o£ grant of  vayious

concangions 08 mentionad in the annerure of the Cabinet

o
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DU Anmexune T, oamd it wan

cAlvndod Lrome , f e l,u"ll:“.hnr,r, he  Jatent  one beding apt o

I 20,4.2001. Ratian .AllgWQnge.'¢a one’ of the allowances

ment.ioned in Annexure I of the sald lertnr No.A.2701)/4/86~

EA=17 dated 18.12. 1987 '\Thlsf Tribunal had vissued order

dated ld.6.1996 _ ) O A Nou245 £ 1995 and  ovder dated

17.7.1998 in 0 A. No 89 of 1996 in respect of cmployees of

»hviotion Re nazch (anr;7“1l waa algo decided on 8.9.1999
i in 0.A.N0.103 of 1999 'ihi thn case of the .e;;ig;;;s. of

5818, ILanagar;.Ln all theae order ration allowancé wa s

allowed. Relying .on these :Ordera. of the Tribunal Lhé
lappl:cantu rubmﬁLLod representatxong before the authorities

of the rcspoadents praylng ior paymenL of ration allowanco’

~Ihe rnupundon(u,L HowcveL,' doniod Lhe allowance to Lhe
applicantsg on lhe ground LhaL'Lhe}ordero of the Tribunal

‘ are applicable only Lo' thc upplicants'in Lhoue O A and

not to the proscnt appllcants who were not parties to the

ﬁ%”%%; carlier O.A. Howwvn:, xg Sas ano lntimatod that the matter

e Tr

, 2&_, | 'c?@yunicatgd. The applacanLq d§d noL wa1t for Lho chult of
i’“h Jéuéﬂ? decision, if any They havé submitted this O.A. In
Af?f'i-“ T this application Lhey.have pr§yed that they be granted the
v benefit of ration allovaneo with effoct fnom tho GS(L Jnnm
) yhjuh Shilllong - was (dLogOtiqod has "' Stalion, nnmcly/
27.4.]992; in support of the claimﬂthey have relicd on the
ovderdg of the Tribunal as mentioned above. The vespondenty
have .contented ‘the application and submittod. wrrittaen
statement.
3. 1 have heard thé léérﬁéa coungel of both sides.
Thig matter s nimilarkwith’the cnae ol thoe ewployoens ol
558, ltanagar, namely, Shfi'N.gVenugopal and 69 others -vs-
’ Union“of India and ophérs x6iA.No.xo3 of 1999) in which
’\ vide ofder datgd 8.9;i§99 Eﬁis Tribunal had directed the
[} \ : : !
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With effect from Lhe date. the allowance became applicable

to Jtanagar. In the cas ge . oi the employeea in Itanagar, the
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ration allovande wnn udmiun1b10 Jzom U 11.1994 whon certain
sLaLlon 1n Axunachal Pradebh were clauqlfled as category

'B' and g .:LOLJ.O“S for. t.lw:purposc of various allowances

“and concessions ‘Yranted . LO»Lhe:employees. Now, in the case

presently under cons Ild@ratlon,;;l.he ratzon allowance became .
adiminnihlo gy the emp]oyooa oi‘;m'hg,{%.:l‘ong with effect from
274,099, i.e. J:nm Lho daLofghilldug Wi claﬁaified as
calegory B oLaLzon £or :the Purpose of- the varioqs

OH(”W%JOHJ nanJunod in the letter dated lu.12.1947.
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‘Roquestato sanction and cleoim arrcar of
Ru’tl&ﬂ"%@’](‘f Allowance fox wy tehure at
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GOVERMMEM' OF INDIA/ -.

e MINISTRY OF HOME AFFAYRS,
) OFFICE OF THE COMMANDANT,
) 20TH BN SSB BALRAMPUR
_ - BO_& DISTT 3 BALRAM-PUR(UR)
‘ e - ¢, Dated, the 13th Jan'2004
‘ | MEMO RANDUM S o
= n e P pey . - , " . , ) ) 'V ) . ' :
o, - Please refer to your Memo No,TCS/V/pccttse131/

. B«04/12753-54 dated 29/7/2003 forwarding therecunder an .
 application in respect of shxl Th. subash Chandrs Singh, Phar-
- macdst for granting/claiming Ratdon Money allowance for the
: period wef 14/8/1993 to 30/9/1998, ' ,
~ cL ,i on perusal of Service book/Court Order passed
- by. the Hori'ble: Mr,Justice D N, Chowdhury, vice-Chalxman,Car,
Guwahatl ‘Branch, %t is found that in Court Order pay Ration
_ allowances from 16/5/1994 to the applicant M,1 (8h Sandeep
: - Kumar) and from 8/10/1998 to. theapplicant No,?2 (Shxd Satyan-
s dra lumar), mcordingly their Rration Money has been eclaimed
o 88 per Court Order, If .any Court Order by hame available with
Shri Th, .8subhash Chandra S8ingh, Phammacist may ‘kindly be
i . brovided to this “ffice for taking further necessary action
. x ~at ‘this end, Hence, all documents received under memo ang -

ey

4 : Service Book of official are returned herewith which may
} i kindly be acknowledged please, ’
| | T e
41 ) .

o Encle 1-A8 Stated, .

. L .Y 84/-13 /172004

S S : . e . D,DJO, .

| 20TH BN SSB BALRAMPUR
| T'OI . ‘
. The Commandant,

<. TC-85nR Salonibari.‘ )

o~

Endret No,'LCE/V/NCCTTS/31/03-04, BMAY  dated 2 d. Lo 2004

Y |

,C0py;foﬁwardEd for information and necessaxy éction.toz
- Shri #h, Subhmt’sh Chandra singh, Phameaciast -
Through cMo(sG), -~ - |
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